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The House re-assembled after lunch at twenty-three minutes past two
of the clock, MR. DEPUTY CHAIRMAN in the Chair.

GOVERNMENT RESOLUTION

Approval of recommendations contained in Third Report of

Railway Convention Committee (2009)
and
The Budget (Railways) 2013-14 — (contd.)

MR. DEPUTY CHAIRMAN: Now, we will have further discussion on the
Government Resolution and the Budget (Railways) 2013-14. Shri Bashistha Narain

Singh, now.
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MR. DEPUTY CHAIRMAN : I am only reminding you that there are only four

minutes left.
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MR. DEPUTY CHAIRMAN: You have taken 26 minutes. How can I allow so

much time to every Member? Please conclude. There is no time left
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SHRIMATI VASANTHI STANLEY (Tamil Nadu): Mr. Deputy Chairman, Sir,
I thank you for giving me this wonderful opportunity to express my views over
the Railway Budget 2013-14.

I wish to thank my party and also my party leader, Dr. Kalaignar Karunanidhi,
at this juncture, for having given me this chance to speak on this important issue.
Whenever 1 see you, Railway Minister, Sir, I am always reminded of a couplet
in Thirukkural.

Which means, if a king who looks simple and never utters harsh words to his
visitors, his country will be appreciated by the world. This kural fits you like anything.
A changeover from encountering with 200 and odd Members in the Rajya Sabha
and 500 and odd Members in the Lok Sabha as a Parliamentary Affairs Minister,
vou have been given the task of handling 14 lakh employees in the giant Ministry.
What a sweep! Though it is a welcome relief to you, it is Himalayan task for you,

as Robert Frost rightly wrote:

The woods are lovely, dark, and deep,
But I have promises to keep,
And miles to go before I sleep,

And miles to go before I sleep.

For the first time in the history of Railways, the Minister invited all the MPs
to his office before the Budget allocation. Special time for them was given and
he has taken every request for new projects, new trains and suggestions for improving
the services, and tried to fulfil them. Our leader, Dr. Kalaignar, has also the habit
of meeting all the cross-sections of the society before he prepares the Budget. I
am sure, Sir, you are successful in your efforts. When we heard the voice of Dr.

Pilania, hon. MP from the main opposition Party, BJP, yesterday, I am damn sure,
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Sir, you have succeeded in your mission of catering to all the regions and all the

parties.

The Minister has very beautifully prepared his Budget Speech by opening and
ending it with a poem on train. I am also reminded of a jingle, Sir, I learnt as

a school going girl and also taught as a teacher:-

Id # B9 B B¢ ¥, Y H I3 o Hen,
¥ ¥ ool WER, SSil WER BIY VI

Like this, the song goes on.
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This is the only mode of transport where we can afford to eat, sleep and also
find friends, which we can never forget, across the caste, religion and region too.
The friendship may be short-lived; we call it “rail friendship”, but nostalgic memories
do live for a very long period. Now, it is in your hands, Sir, to make travelling

by rail pleasant and memorable.

At the outset, Sir, I would like to congratulate the Railway Minister for taking
the Indian Railways to 1 billion tonnes Select Club and for running freight trains
carrying more than 10,000 tonnes’ load. The Budget represented by the hon. Railway
Minister is indeed forward looking and progressive. I would like to add that it is
consummate in its approach and is not full of pompous promises which never get
fulfilled. T would, therefore, like to congratulate you for coming out with a realistic
Budget which promises things that are do-able. The idea of having a Debt Service
Fund shows the foresight of the Railway Minister to cater to future needs of debt
servicing which will have to be provided for in view of the inadequate Budgetary
support to Railways despite the huge need to augment capacity and meet the ever-
growing public demand. I am aware of the fact that Railways is reeling under the
severe financial crisis which should be the immediate concern of the hon. Minister,
but while mobilizing resources the Ministry should never attempt to affect the common

man.

The Railways have had to bear the brunt of increasing input costs for a long
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time. There is no transporter who does not hike the fare when input costs go up.
In this Budget, the concept of Fuel Adjustment Component is a realistic measure.
But, will the Minister ensure that if there is any fall in the fuel price, the freight
charges will also decrease accordingly? I need hon. Minister’s promise on this because

it is always on the rise and never on the decreasing side.

Now, it is my duty to remind the hon. Minister a small thing, that is, the plight
of Metro rail users. We have been successfully travelling by Metro from Shivaji
Stadium to New Delhi Airport avoiding all the traffic. Six months back, the fare
was Rs.30. Now, they have hiked it to Rs.60. I know that private parties are running
it, but I request that the Ministry should also look into it and see to it that they

never loot the public.

I am particularly thankful to the Railway Minister for taking special care for
strengthening the security of rail passengers. The Minister himself has said that only
some of the recommendations of Kakodkar Committee and Shri Sam Pitroda have

been considered for implementation.

In this connection, I would like to mention a few points. The Minister himself
has accepted that only the unmanned level crossings are the reason for most of
the accidents. The number of level crossings in India is 31,846, out of which, 13,530
are unmanned. We were told that the cost of eliminating all these level crossings
is estimated at Rs.37,000 crores. It is a very huge amount and it is time consuming
also. So, instead of climination, will it not be a practical step to provide adequate
manpower at these level crossings? They may be deployed to minimize the accidents
at level crossings. Of course, elimination can be done in a phased manner whenever

the Ministry has proper funding for this.

I would like to raise a few more questions on this issue. What is the status
and follow-up action taken on various recommendations of the Commission of Railway

Safety on the basis of its enquiry into rail accidents?

How was the Railway Safety Fund, to the tune of Rs.1,100 crore, spent
during the last year, that is, 2012-13? Is there any scheme/project in the pipeline
to generate more funds for this purpose other than support from the Central Road
Fund?
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I would also like to ask the Minister as to whether human resources available
for rail safety are adequate. If not, what arc the proposals to address the issue and

what will be the financial implications?

What is the status of implementation of recommendations of the Report of the
High Level Safety Review Committee? Will any funds be earmarked to implement

the recommendations at a later stage?

What is the status of fund allocation for advanced rail safety systems like Complete
Track Circuiting in station yards, Auxiliary Warning System in suburban section, Audio

Visual Device in locomotives, data loggers, anti-collision device, etc.?

I also wish to know from the hon. Minister as to what is the status of
implementation of recommendations of Shri Sam Pitroda on modernisation of Indian
Railways. Has the Government worked out any financial requirements for this mega
restructuring plan? If so, how will the funds be arranged? Has any road map been

prepared in this regard?

Cleanliness in Railways has been an issue which has been inviting a lot of
criticism. Probably, this has never received a focussed attention like it has received
in this Budget. The idea of identifying 104 important stations, specially for this purpose,
is a welcome measure. I hope more stations from Tamil Nadu will be identified

under this.

I am also highly thankful for the special steps envisaged in the Budget for helping
the elderly and differently-abled persons and innovative steps outlined in the Budget

to improve catering in the trains.

Introduction of an Anubhuti coach in select trains has been criticised by
some Members. But, I do not think that this is a matter to be criticised. After
all, we do accept the executive class in the flights along with the business class.
Only one coach is to be included on a trial basis. Rail tourism has been attracting
foreign exchange also. If some services can be upgraded to give a good image of
a Government public transport system, it should not be singled out for criticism.
Rather it is a welcome measure for more income. But, I also request the
Minister to see to it that more second class and sleeper coaches and unreserved
compartments are also added to the trains to cater to the needs of the poor and

the needy.



346 Government [RAJYA SABHA] Resolution

3.00 p.m.
[Shrimati Vasanthi Stanley]

I also request that the position of the ladies’ compartment, which, at present,
normally is positioned at the last, should be changed and it should be brought to
the middle or next to the general compartment. This will be helpful for the safety
of the ladies, and it would also help ladies to avoid last minute missing of the

train. I hope the hon. Minister will consider this request.

Sir, marginal revision in other supplementary charges has also been criticized,
but what has been missed out is the enhancement in facilities in reservation at a
sizeable cost. I am also pleased to know that the training of railway personnel as
well as imparting railwayrelated trades to the students in 25 cities has been given
a decisive thrust in this Budget. Sir, I am thankful to you for selecting Trichy as

onc of the centres.

Sir, another important point is about 7atkal booking. Sir, the 7atkal booking
was introduced so that people could get confirmed ticket for immediate travel in
the train. Sir, today, Railways is the only mode of transport, in which we do not
have a sure and certain date of travel with a confirmed ticket in our hands. Sir,
people are ready to pay extra money, and, whenever, during emergencies, they go
for Tatkal booking, they find that Tatkal ticket is also waitlisted. It is not fair, Sir.
Please see to it that more coaches are allotted, and, at any cost, 7atkal booking
system should be reverted back to its original purpose, for which it was introduced,

namely, that the passengers can get a confirmed ticket for the travel

Sir, coming to overall announcements for Tamil Nadu, we are really very happy.
If we compare these with other neighbouring States, we have received 14 new trains,
new line projects, new line surveys, gauge conversions, doubling works, electrification,
express trains and extension of trains. But, still, Sir, I would like to take this opportunity
to underline certain important projects of Tamil Nadu. First is, with regard to doubling
of track from Chengalpattu — Villupuram, 75 per cent work has been completed
and 25 per cent work remains to be done. Please see to it that it is properly funded
and completed at the earliest. Next is Villupuram — Dindigul, where only 25 per
cent work of doubling of track has been completed. The allocated funds are not
sufficient, and, only 50 per cent funds have been given. So, proper fund allocation

is required to be made by the Ministry. At this juncture where many new railway
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lines or schemes are being announced, I wish the Railway Ministry to come out
with a “White Paper’ on all the pending railway projects. This may cover the heads,
namely, on-going schemes announced, initial costs, delay occurred, reasons for the
delay, and, gross loss to railway exchequer due to the cost overrun. This would
be an eye-opener to the Ministry also. Sir, I would like to give you one example
of cost overrun in Tamil Nadu. A new railway line, Karur-Virudhachalam, was
announced twenty years ago at the cost of 100 crores of rupees, but, after twenty
years, due to cost-escalation, it has now ended with Rs. 600 crores, and, even now,
it is not fully complete. Thousands of such projects are pending. So, a State-wise
‘White Paper’ has to be prepared like this to avoid escalation in Budgetary allocation,
and, there are instances where the allotted Budget has not been spent properly bythe
officials. I would like to get an assurance from the hon. Minister that the officers
responsible for the lapses would be made accountable. I also request that the tenders

and procurements should be done only through e-tendering to avoid wrongdoings.

Sir, as far as Tamil Nadu is concerned, doubling of Chennai-Madurai route is
as important as artillery to a heart. If the doubling work on this route is completed,
many other trains can also run on the same route. Our leader, Dr. Kalaignar
Karunanidhi, has already written a letter to our Prime Minister regarding both doubling
of track from Chennai to Kanyakumari, and, electrification. I hope the Minister will

look into it and see to it that proper Budget allocation is given in this regard.

The Trichi Golden Rock Workshop has been there since the British Government
time when it was utilised for wagon manufacturing. I hope those days can be revived.
The workers there are highly motivated, but the work done is very less. This place
is suitable for DESU service in South India and also for manufacturing. Please consider
this, Sir.

Then, Sir, I will talk about the much-insisted and expected, Thirukural Express.
Our DMK Party Leader and the Railway Standing Committee Chairman, Mr. T.R.
Baalu and all the DMK Members have written to you for daily services of the
Thirukural Express from Delhi to Kanyakumari. Please see that the frequencies are

increased.

The next one is Chengotai-Coimbatore. There was a weekly train which was
running. I hope this will be resumed so that the passengers from Sankarankovil,

Srivilliputhur, Madurai via Tirupur can be benefited from this. This will be very
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useful for them, Sir. This does not need any funding or any such thing. This train

was already running. I hope the Minister will do it immediately.

Then, there has been a long-pending proposal of connecting Central Station with
the Park Station which will facilitate all the trains coming from Delhi to Chennai

to be extended upto Kanyakumari.

Regarding gauge conversion from Chengottai to Punalur, long back, only one
train was crossing through our place, that is, Srivilliputhur, Sankarankovil and
Courtallam. Nowadays, that is also not there. Only if this gauge conversion between
Chengottai and Punalur is done, services to these places will be revived. And, there
is a 13-cyed bridge, Sir. People are fighting that this should be renewed, retaining
its heritage. I hope this will revive the link between Tamil Nadu and Kerala. Next
is Madurai-Bodinayakanur conversion, Sir. I hope this will be expedited by allocating

more funds.

I am also thankful to the Minister for announcing Nagercoil-Bangalore Express.
This is a fifteen years’ request from us. But the route should touch Karur and Hosur.
More than 3,000 people are travelling daily by bus to touch all these places. Nowadays,
only day time trains are going there. If night service is also given for the same

trains touching Karur and Hosur, it will be beneficial for the people over there.

With much difficulty, Salem Division was given to us. Nearly 500 crore rupecs
is the turnover, Sir, but no more new trains and funds are allocated to this Division.

So, Sir, please look into it also.

Thiruvottiyur is a station in the North Chennai. This can be converted into a
new terminal. Trains can be extended to it and stopped here. Rayapuram is the
first and the oldest terminal in North Chennai. It has been there since 1942. Both
the platforms have to be extended and this terminal has to be made big. (7ime-
bell rings).

MR. DEPUTY CHAIRMAN: You have only two more minutes.
SHRIMATI VASANTHI STANLEY: Okay, Sir.

When the British left our country, Sir, we had 50,000 kilometers of railway

route. Even after the lapse of sixty years of independence, we have not achieved
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another stretch of the same length. Your major headway is in establishing new routes.
I know so many factors arc lying in-between. Limited sources of funds, long and
cumbersome land acquisition procedures, cooperation from the State Governments,
capacity of the particular Division to complete the work, etc., hinder the fast
development of infrastructure in Railways. But, whenever we see the nations like
China and Japan with the fastest bullet trains, our hearts really do sink, Sir. Such
a big republic country, with plenty of manpower, if we are not able to achieve

it, who else can do it, Sir?

I wish a day will come when there are no bed-bugs, no cockroaches and no
rats in the trains; when the overnight travel in the trains is very comfortable because
of clean toilets; when the catering services are, if not excellent, at least palatable;
when the platforms are neat and tidy; when the railway tracks are not used for
defecating; when the Indian Railways run bullet trains between all the major cities.
Into that point of glory, I wish the Minister will lead the Ministry. I wish him
all the best and may the Almighty give him all the strength, health and wisdom
to do the same. With this, I conclude. Thank you.

SHRIMATI GUNDU SUDHARANI (Andhra Pradesh): Thank you, Sir, for
permitting me to speak on the Railway Budget for 2013-14.

Sir, except for the fact that it is a Budget presented after 17 years by a Congress
Minister, there is nothing unique about Shri Bansal’s maiden essay. The Minister
is claiming that he has not raised any fares, but they have alrecady been raised a
month ago. Secondly, we should remember that he has put in place a Dynamic Tariff
Mechanism for freight and there would be a 5.8% increase in freight from 1st April
which will increase the prices of essential commodities and also fuel inflation. And,
indirectly he has put burden on passengers by increasing reservation, Tatkal,
cancellation and super-fast charges. So, even though, in one of the paragraphs of
his essay, he said that there is no burden on passengers, if you look at it closely,

he did not even spare the common man.

I don’t know what vision Railways has in the Twelfth Plan. The current year’s
Plan expenditure has been brought down from Rs.60,100 crores to Rs.51,000 crores.
For 2013-14, it is pegged at Rs.63,363 crores. And, at the end of the year, he
will again bring it down. Sir, same is the case with Twelfth Plan. Last year, Railway

Minister envisioned an investment of Rs.7.15 lakh crores in Twelfth Plan with a
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gross budgetary support of Rs.2.5 lakh crores. But, it is distressing to note that
the Planning Commission brought it down to Rs.5.19 lakh crores with a gross budgetary
support of Rs.1.94 lakh crores. How will the Minister give a better growth rate
with this meagre amount and how will he be able to take up and complete the
on-going and new projects? Sir, the hon. Minister is projecting a surplus of Rs.12,506
crores at the end of 2013-14. But, at the same time, there are 1.52 lakh vacancies
and he has promised that he would take steps to fill them. Even if one lakh vacancies
are filled, the average annual cost goes beyond Rs.4,000 crores. So, how would

he reconcile both these things?
THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA) in the Chair

Accidents at Level Crossings are matters of a major concern. The Minister himself
has agreed in para 14 that it is a major concern. He has agreed that he does not
have any concrete plan as he is getting only Rs.1,100 crores from the Central Road
Fund against the requirement of Rs.5,000 crores. And, to eliminate 13,800 level
crossings, he needs Rs.37,000 crores. He is silent on from where he is going to
bring this money to remove Level Crossings. I would like to know how much he
got so far under the Railway Safety Fund; and in the absence of help from the

CRF, how he would pool the resources to remove Level Crossings.

If T don’t mention about the South Central Railway (SCR) and its performance,
my speech would be inconclusive. Since its formation as the Ninth Zone in 1966,
the SCR is growing by leaps and bounds, and is the major revenue earner among
all the 18 other zones, and thereby carved out a niche for itself in the Indian Railway
System. The Operating Ratio of SCR is 79% when compared to Railway’s overall
percentage of 88.8 %, thereby earning 21% revenue. This year, SCR earned Rs.7,213
crores in the first nine months and is earning a profit of Rs.1,800 crores. But, if
one looks at the allocations, it is totally discouraging. Now, SCR requires Rs.15,275
crores, but in 2012-13, only Rs.,1859 crores was given. This year, it is pegged at
Rs.2,175 crores. But, if you take inflation into account and cuts at the later stage,
the increase would be only a few crores more. Secondly, if you look at the money
given for doubling and electrification last year, it was Rs.256 crores and now we
expected to get more. But, to our utter disappointment, it has been reduced to Rs.202

crores! In the same way, money required for Kakinada-Pithapuram line is Rs.126
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crores, but you have given just Rs.1 lakh now, and Rs.20 lakhs was given in the
last Budget. For Bhadrachalam-Sathupalli, it requires Rs.337 crores, but the Minister

has allocated only Rs.5 crores.

Same is the case with new projects. There are 27 lines which are ready after
survey for taking up and are considered as revenue-carning lines right from first
year and even the SCR officials conceded that, at least, 10 lines would be cleared,
but the Minister has not considered them at all. I request him to kindly take them
up this year. You had given Rs. 14,000 crores last year to West Bengal. But what
has been given to SCR? Sir, it is just Rs. 1,859 crores! I have figures of other
zones as well. So, I would say that the time has come for the Railways to introspect
about the step-motherly treatment meted out to SCR which is standing as a pillar
in the Indian Railway System. I am not asking you to show magnanimity, but be
rational while allocating resources to various zones and take their performance into

consideration.

Sir, it is a long-pending demand of the people of Telangana for making Kazipet
a separate division as it is the nerve which connects North and South. But, the
hon. Minister has disappointed this year also by not making any announcement in
this regard as well. And, there has been a demand for many years either for declaring
Visakhapatnam a separate zone or including it in SCR. These demands do not require
the Railways to spend money. It is only an administrative arrangement. [ am given
to understand that the Railways has constituted a Committee. I would like the hon.

Minister to apprise this House as to the status of the Committee.

Sir, one more point I wish to bring to the notice of this august House and
the hon. Minister as to how SCR is discriminated in allocation of resources at the
RE stage. The Minister is announcing higher amounts in the Budget. Taking this
into account, the officials of SCR are calling for tenders and taking up the works.
But, during the course of the year, the Railways is cutting even the budgetary
allocations. I will give you an example. Sir, in 2009-10, the budgetary allocation
was Rs. 2,235 crores, but at the RE stage, it has been reduced by Rs. 200 crores.
In 2012-13, the budgetary allocation was 2,195 crores, but at RE stage it has been
reduced by Rs. 336 crores. Due to this, SCR is forced to stop works abruptly resulting
in stalling of development of rail network. So, I request the hon. Minister not to
cut budgetary allocation at the RE stage; otherwise, the entire plan of the year prepared
by SCR go haywire.
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To complete the on-going projects in Andhra Pradesh at the present pace, as
estimated by the officials from the Railway Board, it will take 20 more years, and
the estimated expenditure is Rs. 12,100 crores. Under SCR, 17 new line projects
arc under execution and the total length would be 1,837 kilometres. But, if one
looks at the allocations during the last two decades, it is just Rs. 2, 001 crores
and the percentage of completion is just 20 per cent. Mr. Minister, last year, your
predecessor had allocated just Rs. 280 crores. Same is the case with doubling, tripling
and electrification projects. There are 9 projects and they require Rs. 3,162 crores.
But, if one looks at the allocation for the last 12 years, it is just Rs. 819 crores
and as a result only 29 per cent of the work has been completed. I am not mentioning

about other projects which are pending after completion of survey.

Sir, I thank the Railway Minister for giving Rs. 150 crores for wagon factory
at Kazipet. I now request the hon. Minister to allocate sufficient funds as per the
estimation work to complete this longpending demand of the people of Telangana

in a fixed timeframe.

Secondly, the Minister has declared some of the stations in Andhra Pradesh
‘Aadarsh Stations’. Warangal has been declared Aadarsh Station, but at Warangal
and other stations no work has been done. There is no lift and no escalator. Nearly,
170 trains would pass through these stations, but there are no facilities. We want
‘in and out entry’ like Secunderabad. In the same way, Secunderabad was proposed
to be upgraded to the international level, but nothing tangible has, so far, been done.
Warangal and Secunderabad are important stations. Hence, I request the hon. Minister
to take up these stations on priority. Sir, I request the Minister to complete the

modernisation work at Yerraguntla station in Cuddapah district.

I thank the hon. Minister for announcing a new line between Manuguru-
Ramagundam Via Bhupalapalli and Kazipet-Vijayawada third line and electrification.
But, Sir, only Rs.1 crore was allocated. I request for more allocation and completing
them in a time-bound manner. Secondly, the hon. Minister has not made any
announcement with regard to third line between Ramagundam-Kazipet and Kazipet-
Secunderabad. I would like to know the reasons behind this. Macherla-Nalgonda,
which is 81 kms. stretch, was announced in 1997-98, that is, 15 years ago, and

the money required for this project is 480 crores. Last year Rs.1 crore was given
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and this year there is no allocation. Similar is the case with regard to other projects

as well.

Sir, we have been demanding for a locomotive workshop at Dornakal, a special
train from Bhadrachalam to Tirupati via Dornakal, additional trains on Kazipet-
Ballarshah, upgradation of Railway Hospital at Kazipet and doubling and electrification
of Dornakal Junction-Manuguru, Kazipet-Nalgonda new line. I am sorry to say that
I did not find even a single of these proposals in the Railway Budget. Along with
these, I have some more requests from the people of Andhra Pradesh for inclusion
of the same in the Budget and I request the hon. Minister for introduction of the
following trains: 1. Hussain Sagar Express from Secunderabad to Mumbai; Rajkot
Express from Hyerabad to Surat; Mumbai Express from Hyderabad to Mumbai; train
from Kazipet to Bangalore; Kachiguda to Bangalore with starting point at Kazipet
because it is the junction of the South and the North Zones. 2. Increase frequency
of EMUs between Warangal and Secunderabad. 3. Electrical multiple unit trains
between Warangal and Kagaznagar. 4. Padmavathi Express, which goes to Tirupati,
should run on all the seven days, and one First AC coach needs to be provided.
5. People of this region have been demanding for trains from Kazipet to Shirdi,
Nagpur, Tirupati. So, this request may be acceded to. 6. Ladies’ compartments should
be added to trains that run between Warangal and Hyderabad and security
should also be provided because most of the employees travel to Hyderabad.
7. Electrical multiple unit trains between Warangal and Kagaznagar should be

introduced.

Sir, only one pit lane is sanctioned at Kazipet, but there is need for three more.
There is also sufficient land for the same. But then sufficient money in the Budget
has not been given. I would request one more foot overbridge at Kazipet and also
one platform there. I request the hon. Minister to take up these works. I request

the hon. Minister to take them up and complete at an early date.

I would also request him to take up construction of a Railway Under Bridge
and an in-and-out bridge, like the one at Secunderabad, from Warangal, which is
my constituency, to Shivnagar, RUB from Chintal to Warangal, a new line from
Warangal-Station Ghanpur-Palakurti-Nalgonda. Since Kazipet junction has diesel and
electrical loco sheds, an apprentice centre can be opened here so that it will help

all those who are residing in and around Kazipet. The survey for new railway line
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between Bhupalapalle-Karimnagar-Uppal is over and requires funds for starting the

work.

The Railway Polyclinic at Kazipet has been upgraded to Sub-Divisional Hospital
last year. But there are insufficient doctors and other facilities. There is also a
requirement of another building. And, it is operating with only three regular and
one contract doctors. So, I request you to instruct the officials to take measures
to set up lab, operation theatre and also to provide sufficient medical and paramedical
staff. Kindly consider the request of women workers, who are doing gangmen work
on railway tracks, to change their work in offices or any other places. This is the

request from women workers.

Sir, one more important project. I would like to ask about the Baramulla-Udhampur
Rail Link project which is of national importance. This has been going on for the
last fifteen years, and the completion of which is nowhere in sight in the near future
considering the progress on the ground so far. On this project of national importance,
an astronomical expenditure has already been incurred with initial budgetary estimates
having already been surpassed and which have more than doubled and which may
be tripled, if the present state of affairs continues. Despite fully knowing that the
project is to be carried out in the difficult and treacherous Himalayan geological
terrains, no efforts were made to do a detailed and thorough planning, geological
surveys and investigations before commencing the work on the ground, and the result
is delay of work and so many lapses. I want to know who is responsible for these
lapses. For unknown and inexplicable reasons, instead of awarding the project execution
responsibility, knowing well the challenging terrains, climate and the stiff timeliness
and Budget, to experienced Indian and International Contracting Companies on a
competitive bidding basis, the Railways chose to award this contract to its own agencies
(M/s. Konkan Railways & IRCON) and that too on a cost plus (10%) basis, thercby
creating an inefficient and cost plus delaybreeding mechanism to start with. At least,
in the case of IRCON, one can say that it is an internationally acclaimed and
experienced project execution company, the same does not hold good for KRCL

which is merely a railway operator.

With these words, I once again request the hon. Railway Minister to help the

SCR in taking up the above projects by providing sufficient resources. Thank you.
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SHRI BIRENDRA PRASAD BAISHYA (Assam): Thank you very much, Sir,
for giving me this opportunity to speak on the Railway Budget. After 17 years,
a Congress Railway Minister presented his Railway Budget, and as Parliamentary
Affairs Minister, he was a very successful Minister and as a Parliamentary Affairs
Minister, Mr. Bansal has given justice to each and every Member of this House.
And T also believe that he will win the confidence of the Members of this House.
As Railway Minister also, he will give equal justice to each and every Member
of this House. Sir, Indian Railways is our lifeline and Indian Railways cover more
than 64,000 kms. in our country with 7083 railway stations and daily Indian Railways
ferry 23 million travelers and 2.65 million tonnes of goods daily from 12,000
passengers and 7000 freight trains. Sir, this is the history of Indian Railways and
Indian Railways has given more than 10 lakh people their bread and butter directly
because more than 10 lakh people work in the Indian Railways and their name
is included in the pay list of Indian Railways. Sir, the Indian Railways should give
the first priority to a comfortable journcy and safety of the passengers. So, safety
measures should be taken by the Government, but for safety measures, Government
needs a huge amount of money. The Government has formed a Committee to look
after the security and safety of the Indian Railways. Dr. Anil Kakodkar’s Committee
recommended Rs. one lakh crore for the safety of the Indian Railways. Simultancously,
Sir, Sam Pitroda, in his Committee Report, has suggested that the Indian Railways
need Rs. 5.6 lakh crores for modernisation of the Indian Railways. Today Indian
Railways require more than Rs. 6.6 lakh crores for its development, for its
modernisation and for its safety. But the ecconomy of the Indian Railways and the
economy of our country is known to everybody. By imposing increased tariff/fare,
you cannot collect this money. But I am not against the hike of this tariff/fare.
For the safety of passengers, for providing better amenities to passengers you have
to increase the tariff/fare. But you cannot get the entire money from the passengers
because most of our people are living below the poverty line. Most of the people
in our country are poor. So it is the responsibility of the Indian Government to
come forward with sufficient money, give it to the Indian Railways for safety and
modernisation. Then, you can get some money. In his Budget Speech, stressing on
financial stability, sound economic principles and safety of the millions of people
travelling in the Indian Railways. Yes, Sir. We neced Budget, we need funds. But,

the Indian Railways is facing huge shortage of resources. The Minister should not
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have ignored the leakages. The hon. Minister should pay attention to this. Since
the Railways is facing huge resources crunch, the Budget should not have ignored
this aspect of leakage in its resources. As the bulk of Railway earnings come from
freight earnings, the steps to increase the carrying of goods by the Railways should
be in the first place of its priority list. In this regard, I would like to read a para
which was published in the most popular newspaper of the North-Eastern Region,
The Assam Tribune. The Editorial of The Assam Tribune on 27th February, 2013,
has made a very important suggestion to the Indian Railways. I would like to draw
the attention of the hon. Minister to that para. It says, “The Rail Budget has not
mentioned any plan to identify and asses the amount of leakages in the form of
payment as damages. Since the Railways is facing huge resources crunch, the Budget
should not have ignored this aspect of leakage in its resources. As the bulk of Railway’s
carning come from the freight carnings, the steps to increase the carrying of good
by the Railways should be in the first place of priority list.” And, I would like
to draw the attention of the hon. Minister that he should look after this leakage.
I hope he would come out with a report and place the same on the Table of this
House. I think, if the Indian Railways is going to accept this suggestion, it can

€arm more moncy.

There is a bottleneck of only 25 kms between Rest of India and the North-
Eastern part of our country. There is no double rail line in the North-Eastern region,
there is no electrified line and the Railway traffic is very low. Most of our daily
goods come only by road transport. Not only in the North-Eastern region, I would
request the hon. Minister to increase the frequency of trains, introduce more trains
in other parts of the country so that Railways cover more arcas. When Railways

cover more arca, only then it can earn more mongey.

Most of the private players, particularly dubious companies, are earning lots of
money. If the Indian Railway itself takes up projects and run more trains in the
entire country, it can earn more money and, definitely, it will be helpful for

modernization and safety.

Sir, I come from the North-Eastern region of my country. The people of North-
Eastern Region are very innocent, sincere, honest and patriot. They love the country

a lot. The Government is a continuous process. If the Government announces something
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on the Floor of the House, it should be implemented. If the Government announces
something and if it does not implement, definitely, a wrong signal goes to the entire
North-Eastern Region. The people of North- East are very sincere and honest. But,
always some organization comes into North-Eastern region and creates problem. As
a result, the North-Eastern Region is not getting its due justice from the Government
of India. Always, the North-Eastern Region is neglected like anything. So, I would
like to draw the attention of the hon. Minister to kindly look into this aspect. If
you have announced something on the Floor of the House, you should respect it.

But, very frankly speaking, this has not happened with our region.

I remember, when Laluji was the Railway Minister, he announced many things
for the North-Eastern Region. But, not a single project announced by the Government
on the Floor of this House has been taken up in the North-Eastern Region. I would
like to give you one example. When Laluji was the Railway Minister, he announced
that all the projects of the North-Eastern Region would be treated as national projects.
He also assured that he would take up the matter of getting money for national
projects with the hon. Prime Minister. He also said that, with special fund from
the hon. Prime Minister, he would take up projects and solve the problems of the
North-Eastern Region. But, it remained only on papers. Sir, it has not been implemented
in the last four years. It is not only Laluji, I would like to read out the speech
of the then Railway Minister, Ms. Mamta Banerjee. This is what Ms. Mamata Banerjee
had said in her Railway Budget speech of 2010-11 delivered on the 24th of February,
2010. She had said on the floor of the Lok Sabha, “Madam Speaker, I propose
to draw up a Master Plan for the development of rail infrastructure in the North-
Eastern Region in consultation with the North-East Development Council and the
State authorities concerned.” That sounded very good. Everybody in the Region
believed that the Government of India would, indeed, do something for the Region.
This is not my speech; this is the speech of the then Railway Minister of the
Government of India, as it was placed on the Table of the Lok Sabha as well as
this House. But, while the Railway Budget was praised by the then Finance Minister,
Mr. Pranab Mukherjee, it was not reflected in the General Budget at all. Not only
that, Sir, in the Budget for the Ministry of DoNER, even the funds were not increased.
We do not need these kinds of false assurances from anybody. Sir, I wish to say
that we are very honest, sincere and patriotic people. If an assurance is given, it

must be fulfilled; otherwise, a wrong signal would go out to the North-Eastern Region.
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Sir, I would now like to draw the attention of the House to another point. The
then hon. Railway Minister, in her Railway Budget speech, had said that the Ministry
of Railways would establish a wagon factory at Guwahati. But what has happened
to that wagon factory? Nothing has come up there. Nothing has been done. Again,

in the same Budget Speech, they had made an announcement.

Sir, please allow me a few minutes more because I am speaking with all sincerity
and honesty.

Sir, the people of the North-East are now hoping to get something, as a
gentleman Minister like Pawan Kumar Bansalji is there at the helm of affairs. It
was announced that a territory-level superspeciality hospital would be established at
New Bongaigaon in Guwahati and Rangapra North along with some other parts of
country. But nothing has been done till date. Nobody has done anything about
it. It was nothing but an announcement on the floor of the House. So, I would
request the hon. Minister to kindly look into this proposal and try to resolve our

problems.

Sir, Guwahati is the heart of the North-Eastern Region. The North-Eastern Region
now comprises of cight States. Sir, we have already submitted a memorandum from
the North East MP's forum.

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Mr. Baishya, please conclude

now.
SHRI BIRENDRA PRASAD BAISHYA: Give me two minutes more, Sir.

Sir, the Government must consider restructuring of the North-East Frontier Railway
on the lines of NEC. At present, this Division includes Assam, Bengal and Bihar.
A proper regrouping cannot be done this way. Hence, I would request the hon. Railway
Minister to reconstruct the North-East Frontier Railway by including the eight States
of the North- Eastern Region and excluding other States from the Eastern Region.

It would help our people and serve the purpose.

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): You have already taken more

time. There are nine more Members left to speak.

SHRI BIRENDRA PRASAD BAISHYA: Sir, I shall conclude soon.



Government [14 MAR., 2013] Resolution 359

Sir, unemployment is a major problem in the North-Eastern Region. More than
10,000 Group ‘C’ and Group ‘D’ posts are lying vacant in the NF Railways. I would
request the Railway Minister to fill up all the posts lying vacant in Group ‘C’ and
Group ‘D’ in the NF Railways from among the youth of the North-Eastern Region.
That would send a positive signal across the whole region and help curb insurgency
in the North-Eastern Region. I would request each and every Member to consider
this Region as a special case and seriously consider the unemployment problem in
the NF Railways, which has 10,000 posts lying vacant.

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Please conclude now. You have
taken a lot of time.

SHRI BIRENDRA PRASAD BAISHYA: Sir, in 2010, 250 North-Eastern Region
youth got appointment in the NF Railway in Tinsukia Division. In 2008, I do not
know what the reason is, after getting appointment letters, the Railway authorities
are not allowing the youth to join the railway services. I would like to draw the
attention of the hon. Railway Minister to specially consider this matter and allow
the youth of the North-Eastern Region, who are already appointed by the Railway
Ministry, to join duties.

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Mr. Baishya, please conclude.

You have taken four more minutes.

SHRI BIRENDRA PRASAD BAISHYA: Sir, I have one last point. On
humanitarian grounds, I would like to draw the attention of the hon. Railway Minister
to make this point. For this, you don’t require any money; for this, you don’t require
any extra staff. What is required is only your good gesture towards the North-Eastern

Region.

The NE Express Train, which, used to come from Guwahati in the North-Eastern

Region upto New Delhi Railway Station after spending 38 hours.
THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Mr. Baishya, please conclude.

SHRI BIRENDRA PRASAD BAISHYA: Sir, now, this train is not stopping at
New Delhi, but it is stopping at the other stations; it is stopping in Bihar. After
spending 38 hours from the North-Eastern Region, it is not stopping at New Delhi.
I would like to urge the hon. Railway Minister to ensure that this train stops at

New Delhi, as it used to stop ecarlier.

With these words, I thank you for allowing me to speak.
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SHRI MANI SHANKAR AIYAR (Nominated): Sir, I associate myself with all
the demands made by Shri Baishya.

SOME HON. MEMBERS: Sir, we associate ourselves with the demands made
by Shri Baishya.

DR. KP. RAMALINGAM (Tamil Nadu): Sir, the whole House associates itself
with the demands made by Shri Baishya.
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| FE FEA T F I O IWRA IT IO Tl I@RA, TR URY @ IR fwer
B & T IR 98 SREMT ORIl ¥ O SEM sadl dsdle @1 @ S | &2
goe § o gReg @ € € 7w wmeRe § fov £ @ @ oI ¥ fw @
T B gl 9 ¥ eRaN R W B WEl WO g
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TBIGd, PR Wl SFE ¥, el U ¥ Alpl SREM ¥ 98l W IR uied
Y @ S A e on, g% S # Rme 8 T ¥l 98 §gd 991 SWRGER
T R SEP f¥IeU TR P TwId Tl SOPR H Y F TH A B, A HaA
IR & oA Bl S TE] PR Ve g, Mg SR SWEl ¢ oruarel #t W 9
I W g T W FEEEl ¥ R W Bl I8 SR P WA §gd dsT § iR
I8 W HW FEEEl W ORI Bl MUY IR @ ds oF & § R A &
B Al gev € wHe fAU el Wby, Afed 99 ovuae & faw W sgd Aega
Fawen fEy M B SeRd §

Teed, # P9 zaw g g 5 Se odq wee St xa =i 9, 9§ Ss=n
FOHR IMHY TEel B off fF ooER Bl JRIY WX OBI Idd WIH g9 S|
@ YA A S SR H ST EINOm @R MY ¥, g8 BmNem QBN =Ryl ASIEd,
IE AT US "Egd ¥ WAl S W oTR g1 A9 I8t We™l §R1 P9 Hfaan W
gh & safw & o gu owEm W %

Jo Tl gd gh e,

gfaer, gRem iR wwrE w1 oA,
e BRI WY U,

IR FgwET @ Tedl W,
I YR ¥ Qe

FEP! XTET I AT,

JUH A€ RIS

I FT A F' o, B W PR o, dfed AN WAR dF AT H BE IR
I ¥l EEfe oM iR W@ S W) ARl Bl eR, M Aol EaT ¥l o
I BT ST FE ST B SMAT sal e El ¥, W9 wEsd g1 amuer  Hifsam
Iyore WY 9gd oTEET B, (M) oAl FHIGd W Sl § W ¥l . (FEEF).. SR,
A9 Ied S qF B qA T S FAE AW q9 AURI IFed Sl A" A T
gl o gd wEEEsl S 9 @ g ¢ £l 99 SHel wrel H dRa $ B &
Y famy @ FL(FEEM).. S WEE YW @ IAOE BT AR 9N | e ged,
SEAT ST @ W g feam e s S e W g @ 9w T E
dAfpT § @' ot g fF oS wmN gfiw @ o st @ifwr i € ik S
TN WS S AEd R st € 9 feRit oRmuerm 3 ooy e eRal

7 9 P IR BH WEl w1 § [ wd € &l schl " Sidex fed
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[ST. U4 31gY]

w® dorfewel R A IR N P oI A8l PR Bl 9 FM IR A fawEaw
TE € MR BH pRddel Bl A I8 Wew Id €1 I8 LUN WeR Sl NE
W T IE R ST TRA W IF ARG YA qrs W@ gl § A w5
S, PR SR AR wEAR AEERAT B gue <dl g 5 U uE 9gd € @A@EiNG,
ggd € ormT oY UH §gd & wihkeld, IRy 99 den seie dW #1159 W) Ryt
Seal Bl sfwmiceI Bl oMUl §gd-agd gaig |

SHRI TK. RANGARAJAN (Tamil Nadu): *
Hon'ble Vice Chairman Sir,

I thank you very much for giving me this opportunity. Friends who spoke ahead
of me appreciated the Railway Minister. I too appreciate him. He is a very amicable
person. He gives attention to our demands. I am speaking the fact. Many new schemes
and facilities are announced by him in the budget. They are advertised in newspapers'.
The people of Tamil Nadu are very happy that they have got many more new trains
for Tamil Nadu. But at the same time, I would like to draw the attention of the
Minister that many trains that were announced in the last Budget, and in the previous

three budgets were not implemented.

In last year's budget, Chennai-Bangalore 'Double Decker' train service was
announced. But it was not implemented. It was announced that suburban trains from
Chennai that is from Chennai beach to Chengalpattu, Avadi, Tirutani, Gummidipoondi,
Soolurpet, Velachery, and Tambaram would be operated. But this scheme was not
implemented. The train between Velacherry and Tambaram was not operationalised.
The train which was planned for traveling between Coimbatore and Erode was not
implemented. Earlier it was announced that a train from Tirunelveli to Dadar
(Mumbai)'via Goa will be operated. But the announcement ended as announcement
only. It was announced that there will be a weekly express train from Madurai to
Kachiguda (Hyderabad) via Dindigul, Trichy, Karur, Erode, Katpadi and Chithoor.
This announcement was not implemented. It was announced that Dehradun to Chennai

express trains will be extended till Madurai via Erode. It was not implemented.

Similarly eleven such trains were announced and the announcements were

advertised in newspapers. The photograph of the then Railway Minister was also

*English Translation of the original speech delivered in Tamil.
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published. But those announcements were not implemented. I would like to inform
the Minister that the Government has to worry what people will think about you.
You have to explain the people for non implementation of the scheme and have
to seck excuse from them. The Minister's speech is telecast in televisions. The Minister's
announcements are telecast in televisions. But the trains are not coming. Therefore,
the Minister and the Ministry have to explain the people for non implementation
of the project. This is my humble request. I would like to point out that the
announcements that are made now should not have been made merely for the sake
of advertisements. Earlier announcements were made only for the purpose of

advertising.

Sir, in the Tenth Plan, your ministry targeted for construction of 1,310 k.m.
of new lines but achieved only 920 k.m. Doubling of track for 1,575 k.m. was
targeted, but only 1,300 k.m. was achieved. Similarly in the 11th plan, also there
is short fall in achieving the targets for new line, gauge conversion and doubling.
In the annual plan for 2012-2013, there is short fall in achieving the targets in
all the three segments. During the ninth and tenth plan, our GDP was 9%. Our
Prime¢ Minister and Finance Minister said that there is development in the country.
If there is development in the country, the railways' projects should have been
implemented. But the Railway Ministry failed to achieve its targets when the GDP
was 9%. Now the growth rate has substantially come down, how are you going
to fulfill the target? How will you implement all the projects? I request the Minister

to reply my queries.

In para 9 of your Railway Budget Speech, you have stated that during the Eleventh
Plan, the Railways could meet the target of new lines. But the Railway Standing
Committee Report states that during the Eleventh Plan period, for the targeted 3,175
kilometers for new lines, only 2,002 kilometers is achieved. This is the Standing
Committee's Report. So, my appeal to the Minister, through you, Sir, is that there
seems to be some variation between what you have stated and the observation of
the Standing Committee. During the Twelfth-Plan, you have allocated Rs. 1.05 crores.
Taking this into consideration, you have allocated Rs. 10,000 crores only for this
year for the development of Railways. That means, the balance of Rs. 95,000 crores
has to be raised within four years. How are you going to do that? I request the
Minister not to charge more from the people. I oppose the proposal contained in
para 74 which talks about an annual increase of 5 to 6 per cent in passenger fares.

I request the Minister to reconsider the proposal.
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THE MINISTER OF RAILWAYS (SHRI PAWAN KUMAR BANSAL): That is

only an example. Please read the para again.

SHRI TK. RANGARAJAN: Sir, while the Minister has stated that accidents

have come down to zero level

The intention to prevent accidents is a welcome initiative. I would like to ask
the Minister that more than one lakh people had died in railway tracks. If there
is any change in this statistics, the Minister can explain in his reply. Out of 2.51
lakh vacancies, there is a proposal to fill up 1.52 lakh vacancies only. Almost one
lakh vacancies will be left unfilled. With retirement and other reasons causing
vacancies, the backlog of vacancies will again rise. This will affect the safety of
the railways. Hence I urge upon the Minister to fill up all the vacancies. Only,
then will it be possible to run the Ministry efficiently. Sir, I request you to consider
the running staff grievances, that is, the vacancies of guards, station masters, and
drivers. Their grievances are not resolved for a long time. Eight hours of work a
day is still a distant dream for them. Sir, I request you to consider these issues
and take steps accordingly. I would like to bring the attention of the Minister with

regard to another important matter.

Sir, you have stated about fuel adjustment and other things. I would like to
say that the Ministry of Petroleum has introduced two types of rates, that is, dual
pricing system. I request the Minister of Railways to approach the Minister of
Petroleum to reconsider this issue. Railways are a public utility service. You can't
go for bulk purchase and pay more. Then, it goes to the passengers head. Today,
there is good news from Chennai. The Madras High Court has granted an interim
stay on dual price policy on the petroleum products after hearing the plea of the
State Road Transport Authority (SRTA). When the SRTA can, approach the Madras
High Court and get a stay, why can't the Ministry of Railways approach the Ministry
of Petroleum to reconsider the matter. After all, it is part of the Central Government.
They should give subsidised diesel to the Railways. ...(Interruptions)... Let us wait

and sce.

I would like to state that the Railways have not been able to complete what
the Railway Minister has stated in his speech. At the same time, this year, China
is going to invest 650 billion Yuan equivalent to $103.56 billion for Railway
development. By 2015, China will have around 1,20,000 KMs of railways in operation,
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including 18,000 KM of high speed railway and 40,000 KM of express railway
network. I am quoting this figure just to show how the Chinese Government views

the railway development as a priority for their economic development.

You have proposed to concentrate on reducing Level Crossings. But the allotment
of funds of Rs.1,100 crores, in my opinion, is very inadequate. Unless you allot
Rs.5,000 crores and make all Level Crossings in a proper way, you can't stop the

accidents.

I have to mention about the Railway Workshop. You have appreciated the role
played by the Railway employees. Sir, you have appreciated that they have paid
4.3 per cent dividend to the Central Government. But, at the same time, your Railway
Ministry's circular to hand over 7,500 drawings from the ICF, Perambur to a private
sector has created a stir among the employees. They have gone on one day strike.
In this connection, I appealed to the Railway Minister personally. I went to his
house and handed over a letter to him that he should withdraw that order. ICF,
Perambur is one of the leading coach factories in India. If you hand over all the
drawings to the private partics, it means, you are deserting the public sector coach
factory. You have stated that you are going to set up several coach factories, including
in Kerala. But nothing has started so far.

I request the Railway Minister to withdraw the circular immediately. Otherwise,
it will hamper the work. The workers interest has gone down. With this, I request

you to consider all the demands that I proposed. Thank you very much.

sft <o wSd (FERT) - "EId, oMUY gY Y goic WX gl &1 Wil Hier faam
g ¢ fav # Ul gwEe e g

HEIGd, EARI YT WMRAW I FEAM] & IR AW B YRAN e F ogOe F
TR TEl B W ¥ AfpT o9 ft Y@ soic Uw fRw W ¥ ot R AT A ERen
TH e 9ol B, WMl F AT H Sodr € B R A IA g9 W W B B OA
(s MY e e B o o e s T = | S B B Tl 1/ o - B | | e
Y@ goc v few mn, @ w7 9% e Se 5 ®n Iw gve 3w @1 ¥
I IR AR ST BT VA goe vl H sHH gEN 9 IS Fe Vel g P ™
R O B B M R € e 1 O G B L 1 | <) el s B LS AT
WP BAR XA HAl IW b AET T §, Wie § S@a g & oswd 98 omsfeaw
g 98 3@ g g AoM ¥ SR Y9 @ Wl Ed gEURA & Bl 9 VAN
59 YA goic ¥ BH T8 fewE =@ gl
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W, Ugdl 9 ¥ A St A emm wmw § Iw wEl 7 B oWl Ame Wa
A F o f) AT g owr 3w AW @ IR F 9T SRR I8 9al
o fF fUod e Wa ¥ SRW fan dme Mg a9 wifrw ww R o,
=ET R BT § I8 s $' I@ g RIS gEs SUTRE YA BN H T
TF A H S gEeAN §S £, 9 WRMR AMd Ifed XA HIRE @ § R ST
T 2 BOIR W Wl W&l @R @ Ul W A u€r Bl osan @ ar el
gg # o T8 wa, @ R § ¥w® gew Wwar § F oo S odmom @ o5 A
fq% @Wom HRT | R BN, P TREM o P AW BINT

W, R # wg a gus # thirty people die everyday in railway accidents
in Mumbai Suburban arca. Sir, 36,152 people have died and 36,068 people have
injured in Mumbai Suburban local trains from 2002 to 2012. Of the 36,152 deaths,
15,053 deaths occurred on Mumbai’s western railway line and 21,099 occurred on
Mumbai’s central railway line. 9 UsR, 9 &0 TsGAsT 9 I €, 98 SUAST
T g F AR @ G wew o I B ¥ R R e W O WW ¥ SR
q g B % JfFT B g € ¥ fUoel ar Y@ W= fewr Bedt S % gwem
wRERe, §N B oS der ofl, SHEl @ g, S9d IR " W $w A8 §anm
T Bl Y AUP FE TAM B SRRd T8l [F RS P STTRNE Ied  AERHSSS
IT IE Tl R TEH &Eal 9 AR YA e IE! BRI, a1 SR @ BT A
g W IR feT PRAPRE 'Ed B § MR q0 Y@ WA W 8 Wkl g1 N
A F OEM WE S ARIHHT g 8, oMU IWHl onfl I e ser W I OE

ar v @7 w7 Mumbai Suburban Railway train services are among the busiest

in the world. And, 7 to 7.5 million people use Mumbai’s local rail network daily.
This is impressive when compared to other large cities, such as New York — 5.25
million; London — 3.75 million; Tokyo — 6.3 million; Shanghai — 2.4 million and

Paris — 4.5 million.

W ogEE F oS e g I fowe oaR AET eRA B ooTed § OSIR WERTY
9F U B, 98 ¥ Y9 B IS P WY FH 15 ufma W e e fye
Tl P WS YOI F ag A 10 vRwm R q@m ¥ R s wEr Wy o
g PEE IR HERT B SMREX MUY R fT ¥, ¥E WA oMY AR W9 W 7
TR & fav s99 ugel Wt ggd @WOMG gE € @ U 135 AW, S
IS WM IS W OUS! £l 9w IR I & faU 50 BOR RIS B SmavIear o,
AfFT 59 YT o H Po AEl Aol oW BRI S ¥ U e € R sed
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d 89 Po T8 P &1 ¥® HeWE B, IF INNE Bl U sEAN W H1 sase
T Afg, @ et BRMI MU Ay fF oM ' e femn ¥ SER wRkar Iw-
gl ¥ BT ¥ Pv e B ¥l 3@ IR HERTE & 9 A9s, e o ot
TMEA, IS YIRS F g™ H oomuw fiel € ofR R W d9sW & Swel A
JF UgAEl ¥l YEE SUTR YT WAl ¥ R aN & v amuel W€ |e SR
AU B @ OeRd ¥ WeW UBA HISS AAvMc B SeNd Bl Sig BH e %
g & fawen £ ugen foew & & usg o1 Ao = @1 ¢ Tt =Ry
JAT A P F@A ARy, AT fpew & 5 A foe @ 99 W odem ¥ X«
FC M B A g AU R 3 W el B R PRT F fav Yad e
W o6 B FAUA oS H FaA PR GBS Gl dFdl Tl THG JA@I TES &
5 WMl W UG Rl H OWHEAT gl eyl § emReR § osaem g€ wEm,
the British made 54,000 kms of railway line before Independence, and, post-

Independence, in sixty years, we made only 10,000 kms. And China made 55,000
kms. g7 Y7 @1 o™ w9 @7 W 9T 60 WA W BT T SEH BN @ {4
g2 TR B9 39 UGR W FW PRI @, O NMF @E A TE IR g U B
W R s We Juflemt g ¢ fav ust ome Sew el # saw € wgm
5 oMy e Ya Soe W U FRTY W W BT goic BFN, IS Bl SOl BN
IR T W SHH g BEAMl A sAW € gl gNER |

sft waf¥e v AR (ORI - AEER, OW g9 YA §9ie $ WY dle
F1 AT fEml AElRw, Sowwa S W @El f5 Yd 'R v Aehe eRieY ©
IR yw St W wE 5 R|wWM ¥ Y F BRU SMEAT H UHA BN 8 a9
I o seaa @ dmar | em T,

IAE d B I we e Towist 9,
fr N po @ & f& ' fedl T8 89N,
fr N po g9 & f& s« fedl & s

TG, B ol § 5 ww WRghe wEr 8@ 9w 99 8 e eru g
BRI WA SMEnd se & oae W fer el BN aner € 5 Y@ o sw ARl
RIEX B W g B PW Igd o @ & ok e

sf Stwwmfy #=Elew deriw &Y

S eRU §Wel St ¥ Y goie Uv fhar, 9wk o9 fW ugd AT o
g1 5 3@ Ugd FAR S XA IO UM F, A I B AT N gad F R g,
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dfPT S UM BM &b 9 oal & & S YRR Usd off X9 @) 9 TR 39
/W g ¥

oy UMYy "Eied, s« ol 4 sgrm of fb yrRdlw Y9 aq ffeew &
oy oow A wfafem & 7 B 39 T W o9 O o, w9 AR mRer @
@ g owthe ot (aE)...

MR. DEPUTY CHAIRMAN: Mr. Parmar, just a minute. I have to inform the
House that the BAC just now met and decided that the discussion has to be concluded
today. It has also been decided that Members would stick to five to seven minutes’
time. That has been agreed to by the leaders of all the parties. Therefore, the maximum

time that Members can take is five to seven minutes. ...(Interruptions)...
sfi wRaffe wmafie WAR @ W), BART 980 999 g9 B 2 l..(@EEF)..

s ST W g9 @@= oy ;- WX, ol W TAIBTH BRAT 8, 9% Usd B} Sy
..(EEH). .

MR. DEPUTY CHAIRMAN: The Congress (I) Party has two hours and fifty

five minutes left. They have also to sacrifice.

SHRI THAAWAR CHAND GEHLOT (Madhya Pradesh): How many speakers

are there?
MR. DEPUTY CHAIRMAN: I will tell you about the number of speakers.

There are more than 16 speakers. I got these 16 names yesterday. In addition
to that, there were five or six requests, including NCP, whose name is not there
in the first list. Since it is a discussion on the Railways, I am willing to allow
them also. That means there are more than 20 names. That is the position. This
was the decision of the BAC, which has been agreed to by Leaders of the Party
in the BAC. So, I request the cooperation of the Members. Mr. Parmar, please stick
to that.

sft wRaffE TiafE R - ), TRAE Y9 10 'R T ¥ e #1 wR arel
AGETET T aret < A W wifrd § R 2 g9 ud A 9§ 9 S @
g ¥ % PR ¥ S U™ I & MBSl F S g TN, @ udr =@enm
5 =7 wgl €1 SuavnfT S, sARel § 226427 fhadieYy @1 Yo Hcde & SEie
987 3HH AP TE B udE 1397 B ®F A A Wedd 1,28000 fHAFIE
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g, el g8 SEET "M 1117 &1 PN OH 98,000 fheElex @1 Acad ¥ Sefe

ST O 14,722 &1 YR H 65,000 fhoHiex Wedd b TER Sl O 18,447
gl BAST BT IAd Hedd 47,556 fhaMler & R oHEwr uhe % 487 &

W, ¥ AZT b AER F dEY AYMBERT gF § B AW A [ I ged
F TeRd Bl A W R Iy 9 a9 @1 few fRwr & SEw w6 WRom ol =Ryl
ARG H YT HaT 99 1853 W YH g3 Al wEF AW F Y@ |ar W 1876 W OFPw
gs oAl I, 23 WA 91 TEl I§ WAl YE Fol W9 WRA IO g, T9 sl
53,396 fFealcy Id @ Tead A1 IR SH WY @M A THGT T Aead o TEl
g7 @ WRd H ¥ YO gs, 99 IS B UG 400 fHAMEY YA Tead F@I, Saie
T A IE 2000 fHAMeR F@, AN FNM A VA edd IS U™ AT Ferll AR
M H VT AR B O SO g B, 98 22424 fFaey ¥ w@e AW oA
Ig 48,000 fHAMIEY ¥ PR & 9 X & <@, @ U@ dom 5 8F wE W
gl H sue U gder d9a St &1 I 81 & T gl 5060 Wl ¥ Wl F§ URERI
T o T T TR o) GUR FRA B SRA &1 BART ST 125 FRIS BT SITEE]
%, SHEY S R oY @1 SeRd g1 WY, § U 9 Todl W FHE,  $Afey
W fEe & 5 g9 S e @& 9 SR 2

W, B9 50 WAl W YA B WAMN P G IRd £l FA FeER g S A
TR fF qem & U A T W oS fiw g S9el oy @ o' Wi ¥ %e
T BN, 9% WA ¥ @il TEl gl Suwdfy of, & Se W W o9 9§ oRd
gl sl ¥ 9 UdEl g9 vad™ ¥ U Bl & R o§ 9% 98 Idam Al
Bl ¥, 99 9@ 89 g it T e g

W IR TG F B @ w9 5 v ¥ wwEee 7 ®&1ogenl § TiRg
F A A AEdl g P UASIY & WHI UH SHY S o IR SRed  THSIR.
G B SRRl W TS Y wwel Ry eAcl Ted B Wi offl sw wHel T Yed
YR JUGRUN P gEAT IRET I TGO F AT 15000 FRIS T ImEfeT @A
F feRe # off R q@ guEsl, st sed S & fREmfew WRO17,000 @RS IW
FH WA Vo TRl Be wWiftd fRur T enl Yad §Rem ¥ afiRed 5w % @
[TEF 17000 fFAFEY Y@ ¢w @1 A, 3000 € e Rt w1 gAfmim, gs0
wedl w® fFaa e &1 gfkRemmd ok Yo QR Su™l W) Fae #Rer oenl W\,
TEN & §9E aW s SR e ISR U it wer @ gw
F PRO W Iw AT TEl g% €1 H WwE! wWige Sife g gqr =mwedr gl @ oSE
q fUoel W@l H O (E B ES). HEEY, § Seal daqs dxal gl Py @Rl Bl
JFETT T B Tl B SR HEURE o ¢ o Fl AT et A owm s@ean
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s wRaRe maRE w®AR]

ge1, Pl §89 B1 shdldl Ys O TGl ST & AT bl HAM gl fedl tfraec
¥ ol oA & @ SS9 b @Y o Rafy & Sue omR ot IR eRe Yo
7 IR SR geEl ARyl

W, A Wer qoRE P W 'R GRS sWW €, Se BWR o Wl gl IR,
ToRId H Yad @ B 7 e % SR g4 Wial H Ul @1 fheed et
gsdt ¥l ORI WRGR W UM ¥ ol & fow usu @eel &1 W emn & e
Y BT @ BM g gl PR sl WM ged | S 91 89 824 Tl
Mt ot T 9ea § ().

MR. DEPUTY CHAIRMAN: Parmarji, please cooperate.

i wafe TyafE ™WaR ;. W), 18 Yd sl @l sis AW " BUdRd B
® wM sga O IR W Fd @ Bl s W I W # Sewd B L(aEm)..

MR. DEPUTY CHAIRMAN: I am sorry.
i wralE gwafe wmar 0 W) 91 el
MR. DEPUTY CHAIRMAN: = =& fe! I am sorry.

sft wRafie TwalE TR IR ATRA, TRE WER T THAEI. IR TR
W & AUR W RT3 J99d dF A6 &1 s98 ¥ R 5 & wfiew et
gl g @ g S @ eW Sl ¥ Y- W 9ed 81 LL(FEEH).. § 99, a7
e # @ WA w O

MR. DEPUTY CHAIRMAN: Seven minutes & 7| I cannot allow more than
that. In place of five minutes, I have allowed seven minutes. U= e & aramar
g fme fowl S & s9l L (HaEF).

#fi wxaf¥e yyalie AR ; PR UfH Yod &1 SsdeY SEASEIe Bl §a fedr
Y, A W’ A TS SR eRM Xag W wEr qar g1 o9 feem # o s |ee
P SR ¥ (aEE).

MR. DEPUTY CHAIRMAN: It is not going on record. W. & &>l It is
not going on record. IFTARY, ame e & Wl _(@EEm).. § T FH| . (FGEF)...
It is not going on record. Parmarji, I am helpless. 3fSTI

*Not recorded.
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W, T &BE ([ORE) 0 WY, U B¢ WY BARI TEH ®IC 9d Bl SR Sudl
VAT Wi & @ 89 WEl 9l Suuuly Asled gware |

sft Sumumfer - o I w9 e Siftr ofeT 9 e ¥ e R ff s
SRR

o 3T B : TR Auel U # #Re 8 Ot 89 A8 S

MR. DEPUTY CHAIRMAN: It is already announced. No, no. You cannot take

more than seven minutes. I am very particular about that. You start speaking.

W IhT M . SuwWORy Sft, emoe R sl (@), 2013-14 WX SleW &1 AT
fer & Fe o # omuer g=de o/ #Rdl gl WERd, ARG & faem # SR
IRA @I THGEA A g A YAd @1 §gd g1 INeM I8 g1 ¥ ¥® g =medt
R 10 B 1 A1 e o B 21 G R B T B 5 A L R T | B R B
vw P & W™ wR & S Wgfod ok wkeia awie uw fear g S fag A
TPl garg o wedl gloofl AR fduw & welt 3 wEr o & W€ Y@ "
ST gee uym feAr o A Ppw Aem WEl s orl # I FE wedl g fe Ay
qe W S wmEd @ A @ we e, T 4 9w e oR e ww
EEE goie Wl U¥ FR WHd ¥, Wfed SBi U A @Rd gY QR THRar &9
U FH fFAT Bl oSwN @ e’ § 9™ evdd W e U fEar g
e g & 9@ R gw@e < =@Edl g1 STel Sl &mar Bl 9wd U Ui
B OTROEST AT AT ST SR vgeeE), A deEEdT St q 0 S9el Yol
F FRIR W g OF W & gg W sam wEd g fF onft Ruw @ w®w o9
TF g FE R 5 YA goe A o dre ff gEl B a1 99 W IO W OSW
SoHR g YA @MYl # IEl g/ deN wEdl g 6 oo Aol ¥ e Sod
P I T FE T APT U Ge B IO F FAed H HH Y Fl R AW
T pEd W 5 AT P WER F IW F MR W BRI Y A @AM B AR
ge, a H el AT e wEdl § P TS B WER b IW H W BEW
T MR W A g ¥ ;@ om S W AR oxd @ a® s & T wEd, wm@ife
S P oS Bl Heled, H "I WAl SN @ g=Ee o @R 6 Sw Al
P O[REAT P VAT d Y AIRUNG A AfeARi P W g@M B g9 I o
d FE T IR TP IR HUGET FT ST PN 10 YRR AfSNSN @I STRET I
T 99 HE Tl sES fAT § v W gwEe | ww, JfRT W WS ek
FeM 5 o F Afkert @ ¥Em # Swd ¢ 59 Uk @ §ge] SR 9%
33 uRed & & @ g% ARl ¥ WvEeNU § SAe] fPw dFee g

qEIEY, WAI B IR HT &M IWI Y I A AU URY ORI R GG
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BT B 9 HIAT A@IEd] gl WElRd, "R YA WAl S SEHeElE WSl XA
IR dfefeor we B 9 FEN B, SHEI N 9N exdl gl W g e A
RePa sgawie deX 9@ @ 9 W #H mslew 7 FE g Sue fag W STF@
gRAIE S HIA ATECl gl Heled, ORI & AN e UHid b @An €1 a8l e,
I, WERT § HEI ¥ W EY AN El SAGY A HEd UsW [oRE & FeW IS
vfmdls orar St # I HRA AR T SRY W gARI TP AN jE ¥ fF wwem
¥ g Us F AT g AN - | ST BR TS o "l ¢l SO Hgwen
F AWM B XT AT F OIS URGT B AT FE! B, Al SHP AN T S
IR oy s F @ o T fRAr g1 weRw, om St Wew ge wRk we g
vfgadls €1 @8l A &1 ged ORT €& SR Mg & M oy NS S/™El Al #1 Hew
g oify A IS @ g @ ¥R AWM ¥ R oW wR b oz "N R oeN
TA EY IT o9 oa-O-oles YW B B ONUT FR | FY E SEAEGEIE W qrEr HE™,
UATR 8P IMeds] & fag, @8l o vM I@ IR F1 ARR § 98 @ oF o
IAT P! Gd PE & SEH (AU MUY TP THEUE o dal & 9P forg § ouet
gae <A g, ofed M WSl & faU TH dAled ¢F BN 9gd odl gl TR A
A T AN W owE I A g o § 5 weresuer dn s ogd @ A
Jol Ul HeEE, g e F o fov 9 TR 9 T weER g, S e ¥ [oRM
d edE W 1517 fhAMier gy el W& ¥ d¢ W AviE 8, 98 Al wafig s
BT ®l st # o wEW w5 R A ded @ d@s W A wuaRa
P P fAT omue g o dT R dl off S Tos9-Sles WUART B b SH oA
F oA frwr Wl AERE, W OIRT I¥ ¥ A ose & fov i ok R e
d 8 Am oo €1 fmel sole wwer § W AR I8 9 FEl o B el @1 [
TRT 99 & I WEFE-WE] ¢ 5 9 el 9 e 5 e 9 suer oW
g s ¥ AU g'l o 9% MR oW AT @1 9uv IR WS | AERd, § I8t wed
H FAE AR ORI W Wl AREV WYS™ B AW a ANl B A 9gd
gt €1 sy # oEmeme W W & ooftw, Sife wml AREY W w1 SW
wd ¥ 98 ¥ v e fRw ¢F mam @t &= S ¥ oA e g R 9w wEn
el AN 39 gffe WA B S 9| 9 € JEHeNE ¥ Fald, 9], IO
F TN RA W FA @ ooT B dT e wm owr, W R o9 =g fFam e
EIEN

MR. DEPUTY CHAIRMAN: Now, please, conclude.

o Iedr dBE ;iR I g IRFTE - AEEen o U9 URaad % 99
aAG BYT DI OANT AT
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5.00 e

MR. DEPUTY CHAIRMAN: Please, conclude.

ol ST &R S W W PR e o =Ryl WEled, YORW U SR '

MR. DEPUTY CHAIRMAN: You had only seven minutes.

W, IdHT 8B ;R FEw dEY 9@ 9M & fow Ry "W ff f& sEEeme
| G AN, G, §gENn SR WEReR, YYNMYR B9} UH oF dodl S =yl
qEGT, 39 ¢ T YE BN W R B U RIRT o WIw @ oy @€Y 9@ @A
B UgE 9Hd £l WY g TREweR iR dgeRml gifie W & W AN 3R @9
Thd ¥l AEIGY, EFeEle R el & fim A ue WUl SEd) oW 9N o

frea 1520 W | GO o1 @ & AFT gt AT eI oM oW Tw
W® TE gAM Tl AR T Teedoed [ P AW iR S ORI 9% <A <ad
AN @R P TS Feic # g ff, SW AW AN N AMG qEl TP AN STee-9-
See UgT wa|

MR. DEPUTY CHAIRMAN: Please, conclude. 3o 7 fome & W |

oW e T ;. A9y, s999 ¥ Ue fhor <l off, REd ™ o9 9

HEATT F ART AT FEl S PEd € 6 "Edon 9§ oRT diell 8 ol gel
P gHA DI TE THAT AMSYl UM G O] BT COw HEan H O fear %o
SHHT Aded § & g8 WIH meay &1 sEfev W o ¢ AsErnm ¥ qeRdl g
qHT TS g8 B ARyl dgifie 9 R Of auel 98 99 SR wRAl @Ry

MR. DEPUTY CHAIRMAN: Please conclude. Now, please sit down. Now, Shri
Balagopal.

Ul (TR 8RR 0 WX, TS 91 B AEdl gl WEW SR YORK Bl UH HewqUl

TR Bl s g8l UW I B SRRd gl TP R 91 dedl g WR*

MR. DEPUTY CHAIRMAN: Alkaji, it is not going on record. ...(Interruptions)...
Age € §g Tl It is not going on record. I3y, IfIT it is not going on record.
Reie wk =&l w1 <& & @I% waer 7€l ¥ Mr Balagopal, you may proceed now.

Please restrict to seven minutes only and not even a single minute more than that.

*Not recorded.
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SHRI K.N. BALAGOPAL (Kerala): Sir, thank you for allowing me to speak.
We are expecting many more things from the Railways but even for a discussion,

we are not getting enough time. This itself is an injustice.
MR. DEPUTY CHAIRMAN : What to do? I am helpless.

SHRI K.N. BALAGOPAL: Sir, after the reply from the hon. Minister, we are
hoping that some more things will come. Without going into the operating ratio and
other ratios, we know that this time, the Railway Minister is charging 50 per cent
extra from the passengers as compared to 2011-12. Because, in 2011-12, the total
revenue was Rs.28.246 crores from passengers. Now, you are expecting Rs.42,210
crores. That means, you are adding 50 per cent more on the ticket charges as compared
to the last year. But, Sir, I have to stick on to one¢ point. Earlier, hon. Member,
Shri TK. Rangarajan talked about the Chennai High Court’s decision today staying
the differential diesel pricing. Sir, the Minister is a very good man, a nice man.
When we visited him, as part of Kerala delegation, for a discussion on Kerala issues,
he gave us a very patient hearing and took some positive steps. That is evident
in his reply also. But, any chief executive who needs to strengthen his organisation

has to argue for his organisation.

I am sorry to say that earlier, hon. Minister, Shri Vayalar Ravi, was here and
was saying that the Chennai High Court decision banning or staying the diesel price
hike is not good because it can’t decide on the policy. But, Sir, now, the passengers
have to pay more for the ticket for travelling in railways and buses. The differential
pricing on diesel is to the extent of Rs.14 extra for the Railways and Rs.14 extra
per litre of diesel for Road Transport Corporations; it will finish the public transport
systems. In this, the Ministry of Railways has to do something; basically, it is the
responsibility of the Railway Ministry. They are not saying anything against the Ministry
of Petroleum and Natural Gas. They have to argue before the Ministry of Petroleum.

Basically, they have to protest against this and we too need to discuss this.

We gave a Calling Attention Notice one or two weeks before for a discussion
on this. The BEST buses from Mumbai, Maharashtra, the Tamil Nadu buses, the
Andhra Pradesh buses, the Kerala buses and all the public transport corporations
will be finished. This issue should be taken up seriously.

Sir, with regard to the railway facilities, I am not going into many of them;

but, from Kerala, when we are asking for more trains, people wonder, “Why are
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Kerala people asking for more trains?” Sir, we belong to a State from where a
lot of people migrate; 25 per cent of our people migrate to other States. Kerala
has the largest percentage of people who migrate. Our people are going to other
States. Now, as a reciprocation, some people are coming to Kerala from the North-
East, Bihar, etc. So, this State needs a number of trains. Presently, we are not having

enough number of trains.

Many Members spoke here about development of the Indian Railways. China,
which had only 28,000 or 29,000 kms. of rail lines at the time of their Independence,
they now have 80,000 kms. India, which had over 50,000 kms., has increased only
by 14,000 kms. So, the Railways have to do something more in order to develop
the passenger facilities. We need more trains because we want to serve the country.
We want to go to other places. If you take Delhi, we have more than 10 lakh
people. You take any State. A maximum number of people from Kerala need this

kind of commutation service.

That is why we are asking for more trains. As expected, the Rajdhani was not
announced. The hon. Railway Minister is here. We expected that the frequency of
Rajdhani Express for Kerala would be increased. We also asked for some other

trains, but they were not introduced.

Sir, another thing we want is the development of railway lines. At present, in
Kerala, the trains are running at less than 120 kilometres per hour. All-India maximum
speed is only 150 kilometres per hour. You take the case of developing countries
and developed countries. The speed of trains in those countries is more than 200
kilometres per hour. If we increase the speed of trains, then, another 50 per cent

more trains can run on those lines. So, we have to think in those terms.

Sir, as far as cargo transport is concerned, Kerala is not making much contribution
to the Railways. We know this. After the completion of Vallarpadam Container
Terminal, we need a lot of railway facilities in Kerala. The railway lines and facilities

in the State are not adequate. Sir, cargo iS coming...
MR. DEPUTY CHAIRMAN: Now you ask for your demands.

SHRI K.N. BALAGOPAL: I am asking for that, Sir. Doubling of lines is to
be completed. After Shornur, it is not completed. Shornur-Calicut-Manglore part,
electrification is there only on seven kilometres. There is no practical problem in

doing the rest of the electrification work there.
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As far as railway facilities are concerned, they are very pathetic. The differently-
able people and old-age people cannot walk in the whole platform. No escalators
are installed in railway platforms there. Only in Delhi and one or two some other
stations escalators have been installed. In Kerala, Sir, there is no station in which
escalators have been installed. So, I request that escalators should be provided in

almost all major stations in all State Capitals.

Sir, recently, a foot-over-bridge fell down in Kerala. The Minister for State for
the Railways came there and he personally got a representation. So, these kind of

poor conditions are prevailing there.

Sir, we are not getting food in the trains. It is not just in Kerala that we are
not getting food in the trains. The entry of vendors also is banned in the trains.
Travelling in a train of 24 coaches, we have to go upto the IRCTC Counter for
getting tea because vendors are not allowed inside the trains. I do not know why
the vendors are not allowed inside the trains, and why the Railway Ministry is behaving

negatively in this regard. ...(7ime-bell rings)...

Sir, I have to say herc one important thing about manufacturing facilities in
our State. For the last twenty years, it is our dream to have a Railway Coach Factory

in our State. For the last three-four years it was there.. ... (Interruptions)...
MR. DEPUTY CHAIRMAN: Now, conclude.

SHRI K.N. BALAGOPAL: Sir, I am completing it. Sir, the hon. Railway Minister
has said that they are looking for a public partner, like the SAIL. They want the
public sector to come forward. The Steel Authority of India is ready to do something.

The Railway Ministry has to act upon it immediately.

Sir, another thing which is relevant not only for me but also for our hon. Minister,
Vayalarji, who is sitting here. Sir, the hon. Defence Minister is not here. Sir, they
arc coming from Cherthala. They represent Kerala in Parliament. They are holding
Cabinet posts in the Union Government. Sir, in their constituency, one wagon factory
and one bogic unit was announced by Laluji. (7ime-bell rings) To keep their respect

intact there, the Railway Ministry has to do something.

MR. DEPUTY CHAIRMAN: Now, the time is over.
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SHRI K.N. BALAGOPAL: The wagon factory has to be there, at least, in
Antonyji’s constituency and Vayalarji’s constituency. The Railway is not doing these
kinds of things.

MR. DEPUTY CHAIRMAN: Yes, he can do that. Mr. Balagopal, seven minutes

arc over.

SHRI K.N. BALAGOPAL: Sir, I want to say something about three railway
lines. Sir, in Tripura, only 100 kilometres railway lines are there. Sir, gauge conversion
on Churaibari to Agartala line is to be done. The conversion work from Lumding
onwards needs to be completed. Then, there is a new line from Agartala to Sabroom.

Last year, it was announced, but no provision for that line was made in the Budget.

Sir, there is a noble idea which was announced earlier. It is about Akhaura

to Gangasagar, through Bangladesh to Kolkata. That should be done, Sir.
MR. DEPUTY CHAIRMAN: Take your seat; it is over. Now, Shri Naresh Agrawal.

sft TRer @ (IR gE) - AN SuEWHly Sf, # oMo oy we W fr s
IR W9 wod FECT BT d9F B, @ SHH Ml H Alel 9 98 A9 wwar § &
S AT Wed SO IV feEe} 9 @Ed € N dle 9 A S aRd §,
SH R T8l Al o IRl I SEE 9gd 9 AN 9ew oudl WiE #o§gd
@A B fergex T T

#ff R T WEANd - H ft s wN wRar g1 ¥® @1 oM W offidR ¥
wpd €, I H T Hhd El

MR. DEPUTY CHAIRMAN: That will be examined.

sfi e NEET : HAEEW, SR USW Fgd 1 WeW gl H Hen o1 & S
¥ o7 Fodt & R e sga 9 9 Y@ foym sma R fer & @@ duw
oI, A HT e o1 fF dma iR R W Fedex I Wl 8 gy U Se,
ofe a8 WY uoE wel eI o g @ @1 fem wifey, @' T8 el evR wEe
St eUe &% A o B W WMl @R, d B9 SUdl WRd B9, @@ifh 98 Sg
SR oy # g | St oue ¥l | o @, 99 W SR uae # S,
AfFT R XA #H S SR uew & fov Pw At @Ra, a o/ReT BRIl 21 RIS
d WET B OAEEI B SR FRE, ¥ R fav # Iwd, @ I® 8BS FER @I
I BN, SEPT Y@ fAMFT ERT §gd ST BT TR T

s, SR Y& #aAl S ¥8l 93 gV BRI, O § S9ol g I f& S fewmn
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Fer, offed onft T Wt St ¥'l 9% gy €1 89 @ed € f& omy fewmm w@g,
dfer orR BRIfrd ft § O wer SR gl 'm v sem ¢ fRig # W
g dfed feRmn g & 9w W Sf, o SEar @7 gfaer 91 NS, S 9ERe
AT ¥ form e E o), R W uw gwom e AR Y e wmar ¥ fow
gl Rt ft o7 owa @ € e THl g R ok ot o ¥ owgd Rw sn
g ofed AU R T H oW NNy & ouH oRa € U A &1 ¥ wEl A8
T 1A M SMaT HEf doe e oM wMar @t o Refy e gE % e
forg == St & =gm 5 owm ¥ wm wf W F fow o Iw ghfea w9
fF s weT 9Ra s Taw 9N, e amm S ft ST g w I X
& AOF U THH SEM B, @S9 IR Fen fFv gy €1 #9 @ f5 fuoa
goc H e Wuem B off 5 Y9 Ut WMl W B AfShd iete @ienT,  Afee
I @t f Afsed wfew TE @en T, w®@ o §9 Wed d e @ o
99T P §, 98 TH Wed B WUST ¥ 98 Wed B! WA Tl TR MU SHIHI
W E @A, @ I8 Wed P AN gl OH a1 dEm fF oMUY §wie oo =g
B OE, PH W BH STR Al QX PR Ao, e e fe osw g @1 siftm
g i gl WReR & W M soic ¥ o(@em). d @ e e 9 siftm
g gl (@) 8 FE 5 ogiitg @ sifm wWeR @ W iR §ee g,
T W HH IE W T % & ged F S o @ ¥ Swel fear g1 fwed
WER &1 89 fafs TEl e, 9 OWRERT @1 YRRId HNA, A WRE g% el
BT BT MR A¥ SFe & & wmew Y s

e, W dewl T A 9 el wis @ g W g, SERNg TR B ad
AT oMl # YT @ FEecicd T B Wew W gl ¥| WE § fF o Y@@
P Ada" I O T8l fF W Ya @ agheere & T | fm B R wed
Tl P RN B, R F wew a9 At & O 98 o9 Bt & oeiw s
goE W 98 WERT g e ff 5 YT # geic oo UM B SIR SRS i
S U BNl sadr g ANET W TR YRd WRPR I8 e IUT Bl I
W o F e g fawew & f Aeaee T8 e, @1 aw e 9§ weRar
Fr B W@ El W W H F gro g 5 onw ¥ uedl He & Wl oW
M I & R T vF BN oge el de H g godt 9 €1 Gee Wi
q TS 957 F° PR Fl R H wEEEE # ogd € g9 8§ o offl w5\
TE FEd S 5 T ¥ 5 AR A omed @1 wus udox e Iear & afed
figem™ @1 g7 W A FEx A fogx W ¥ R d% ' O ¥ 39 I A
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THH I BB H ¥% P} o 9l El el $ osad 98 & 99 W 89 AU Red
Fl, T AST WS BN A T8 PR UY R B ASAIZORM P WG ST T8
feur, safaTr 87 @sd € & omu foma <fvwl smwer R S =fey sasy @iR
T WM gAYl WM S @Ryl I wi % S seie o™ oiar & sad aut
¥ S waRen @ o XE ¥ SEel AT o d® ¥ 5 o'W ouke A W oW1 ww
gl

S, U UCRE B g B &l IRATE. AR SHARA. F T H vl
q gAm VR owea] B € R oywifad g 9 @t Bt wrm 9l fae oran
Tl IRWTW. I Tl W F R SHemW wWe WMo Tem @ Fl I F BE
peiffsTes T8 ¥ oRATw. & @ R ¥ SR Shemrdl we of 9 Fa @
gl

AT & flm RS T 8N ¥ HRU g Yo A ufde ® geeT T8 9
W Bl AN ¥@d A YR B oSG BRI Al wm A A € P Yed #ogeEn
Seil =Yl A A =gm & s SW B ve A4 frem Yl s we @1 se
fag = of s ewl W @ I9 & A¢ o s W F AW a IS g AU oo
FT R E W H T R A I Wl W @ 9% AW & f5 e dfer skfied
g & W § A T SR T Syl (@E @) uS). "78Ed, § T i
el #1 aRE Ul g WA PR jEl g1 H A1 sam & dgm 6 Sfew § A
FH REING T8l I8, 8 WY ffftem drer g, ofow ds% ¥ oW aF 8 o7,
dfFT # AUF R B OAMGT gl OAelRd, I8l W XA I HA S 8% gT E,
d§ ST gam € FEW & U AW W P W HH W BT HRY| R AP
I H AT FA golc § I BCHY PO AU BT B, AT g w1 A W AR
el W oS oAf ol € W AR v € W1 @ ol g s el Sied gY eI
T AW X A BH FuC HT WG HY, AWAT BH sHAl fRE A W O W
gl

SHRI D.P. TRIPATHI (Maharashtra): Mr. Deputy Chairman, Sir, I thank you
for having given me the opportunity. First, I would be failing in my duty if, Sir,
through you, I do not request the Railway Minister to implement all the approved
railway projects of Maharashtra State. All our Members of Parliament belonging to
different political partiecs met the hon. Railway Minister and also the Prime Minister
and requested for implementing all those projects, especially, the Nasik-Pune line,

where unreasonable conditions should not be put by the Railway Ministry. Maharashtra



388 Government [RAJYA SABHA] Resolution
[Shri D.P. Tripathi]

Government is ready to pay 50 per cent of the cost. But we should not be asked
to give free land. How can we give free land for the construction of Nasik-Pune

Railway line which is very essential?

Now, I come to the main Budget. Paragraph 104 of the Railway Budget tries
to present a kind of solution for various problems, whether it is safety, cleanliness,
development or conversion of gauges, ctc. All these problems are discussed there,
especially, the chapter dealing with dilemmas and concerns is a chapter which is
very relevant for that. But, Sir, there are serious problems with the Indian Railways.
I would not repeat what many hon. Members have just said and also yesterday,
comparing Indian Railways with the other Railways, especially the Chinese Railways.
But I would draw the attention of all the decision-makers in the Railways to the
recommendations of Lord Dalhousie when he was recommending why Railways should
be started and developed. He said and I quote Lord Dalhousie: “ To immensely
increase the striking power of military at every points of the Indian Empire; to bring
British capital and enterprise to India; to give market to the Indian produce and
to bring in the European produce; and, especially, take Indian cotton for the British
mills, so on and so forth...” I am not quoting the entirc recommendations of Lord
Dalhousie, but the foresight with which he recommended that the Railways should
be started as soon as possible in India. Because, till then, the level of train, speed
and its quantum was much less and after this, one should not be surprised that
what Karl Marx says, ‘How will the Indian Railways work with the unprecedented
speed of a vehicle of industrialisation and economic and social change?” It is, again,
not surprising that one of the great Urdu poets, Akbar Allahabadi, opposed the Indian
Railways. He said that these Railways would bring Western values and systems and
we also said, “Instead of trees, we will have signal post. Instead of dove, we will

have the railway engine.” This is from Akbar Allahabadi.

Now, coming to the problems being faced by the Railways. But before I do
this, I must inform, Sir, through you, the hon. Members that there is some strange
thing happening in the Railways. There is a Commission of Railway Safety. Now
this Commission is not under the Ministry of Railways. Although this functions under
the Railway Act, 1989, but it is under the Ministry of Civil Aviation. The argument
was that since it will investigate accidents and investigate whether the standards of

safety are kept by the various railway institutions or not; therefore, it should not
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be under the Railways. Now it has to function under the Railways Act. So, these
officers have no authority, and the Civil Aviation said that they are not functioning

properly. The Railways said, ‘No, they are functioning properly.” So, this is the position.

Then, two more important points. I don’t think any Government Department can
violate the Act passed by Parliament of India. But, by one Government Order (GO.),
the Railway Ministry has increased the quantity of damage of accidents. It was in
the Act that if there is a damage, because of an accident, of more than Rupees
Twenty Five lakhs, then the Commission of Railway Safety will investigate that. Now,
by a Government Order, the Ministry increases that damage to two-and-a-half crores,
which is a clear violation of the Act passed by the Government. Second, it was
mentioned in the Act — 1 think, it was Clause 6(2)(b) of the Act passed in
1989 — which said that the right of inspection will be with the Commission of
Railway Safety, but, by one internal order, this right of inspection, instead of the
Commission, has been given to the GMs. Now this is what is happening in the

Railways.

I am supporting the Railway Budget, which is having a very fair balance between
political pragmatism and fiscal realism, I would certainly state certain important
problems which have not been mentioned by the other hon. Members who spoke
before me because I am never repetitive by nature. There is no need to repeat what

has been said.

See, there is a grave imbalance in the Railways, especially, in the last two decades
in the number of covered wagons. We are okay with the passenger coaches. But,
with the wagons, the number, percentage of covered wagons, is going down steadily.
So, that the wagons, which carry sugar, fertilizer, medicines and so many other
necessary things, the wages are not available. The number of open wagons is increasing
every day. Especially, after the collapse of the Soviet Union, we arec not getting
supplies and we do not have enough plants to manufacture wheel axils which are

essential for these wagons.

The second problem with the Railways again is the problem with the port
connectivity, which was very, very important. It is not a wonder that Railways began
from the important port towns of India, Mumbai, Chennai, Kolkata, and, therefore,
this port connectively, especially of the new ports in the Western and Eastern areas,
is very essential. ...(7ime Bell rings)... Our friend from Odisha was talking about
this. ...(7ime Bell rings)...
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Finally, without taking much of your time and going by discipline completely,
I would say that electrification is very essential. There were certain other problems,

but because of lack of time, I am not saying that.

sew &, d saw & wgm & A Ya w5 weey B oF 4 9 U @
MY IR U AR B AT YA F e F ar @Yl S T 89 I8 e wRd
g 7 @ RS gee W £ fF Reh S geen ot dve T8l ga =iy, ofed
Rreft gt @t axs ot 7 oo Tty Swer U W oW @ WM €1 sy
e § I8 wgm & M Y@ FR % S 9@ T8 wE & @1 # wew @wma
g 5l Y@ woe § ¥F A8 €1 o Yed WAl WElRw q Ved WUse™ # S|
HE Bl TEP oMl Yord §oic H WWer § PPP # ufie, Umde, UK H
12ff doadfr AT A TE A wRIs T F VR TR @l T & OURT 38
d @ T g s § wear § 5 va @1 Rem w9l L @t Ed).
IMER ®, § I® P8O @Bal § & S TAN A9 W H Yd & IR A o
¥, S RN VAT YET ¥, L (WEF @l ). AHE Sutevufy S, § owww o
T $ PRU R P TE PE @ § Nb T pEAT § P YA b IR H
R W # fomr o8 o9 Wtd oA @ I o A, e i va =
T YA Foic A El FE Bl $EH 9gd wuel O T8 ol @ @t ") suewia
qEIGT, B9 AlH PRI A

sft Suwwmfy ;g
st St Pt - W A9 aiRedy s gw Al

st Sugwmfa ;- 8 T

2t SIf. Bt : Suwwdly weEw, § wEar g 5 osW de Wl 4 A T
39 & Mad & wu § ewel g A =Ear g e sER) Yd WRA # oS @1 la
g9 R Vord "t S @ gEd SR H W =Ryl adare |

RECOMMENDATIONS OF THE BUSINESS ADVISORY
COMMITTEE

MR. DEPUTY CHAIRMAN: I have to inform Members that the Business Advisory
Committee, in its meeting held on the 14th of March, 2013, has allotted time for

Government Legislative and other Business, as follows:-



